@g\,_\m\a |
B L

Sri, S P, Sinha, Dy. Regi strar I/e} \

- The aprlicant who .is appearlng in person is»abse§

On perusal of ‘the Scrutiny Report and the -recotb iA appe\
- g

that defect in item no. 23 is yet to be rehoved by the

@\0) applicant Put up on 1 11 96 for removing the defec,

RJ\“\\

—F, Sinh()
PKL oo ' Dy. Regi =trc 1)

5/07.10,96 , Shri M.L.Paswan, Registrar I/c

Shri 4,p.3inha, the a-plicant is rresent |

in person, The apodication is free firom defects
accordingly, let it be registered and listed befor:
the Honlble Bench on 09,1C,1996 for hearing on |

ddm1881on. S ,ﬁ, oot

(M.L. Paswan) -
| Registrar I°c

-

SKT - . o ' SRR I

=y
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¢
1/10.10, 1996 .

u . !-".7,“
WAL Y

2/9.12, 1956

WS L4
3/21.1.1997

MFS,

g Member (J)

0, £ .-483/96

&pplicant, Dr.A,P.Sinh@ present in person,

Heard the applica'nt' who appears in
person, Issue notices to the respondents on
the question of admission. The respondents.
are directed to fiie showWe-cSuse Within four
weeks d8s to why this application should not.be
admi tted. o
2. List this case on 9.12, 1996 before the
Registrar for ccxrplet:.on of pleadlngs.
mﬁ )

Member (A)

( D.Purkaydstha )

Dr.A.P, Sinha app 11Cunt dppedrs in person.

Notlces on beh«1lf of the reSponfqents REXXXEK were
served on the learned sr. Stending Counsel, W/s has
not been filed., Put up on 21.1.1997 for filingW/s.

L. | 2

( M.1.Paswan
Registrar 1/c

The applicants @re present in person.. None

for the respondents. W/sv has

Put up on 20.2.,1997 for ﬁllng W/s.

b

( S.P.Sinha )
Dy.Registrar I/c

not been filed so fdrq




The-dpplicant is present in person

|

No'®® §
%

for the respondent:: vJ/s has not been fl‘l&d. Put -

| o up on 19. 3. 1997 for fillng W/s.ds a 1d5t chénce,

. . |
. - |

ry.Regist#ar I/c
|
| |
5/19.3.1997 . .. ' 'None for theé applicant, The learned

r

counsel Shri R.K.Choubky Jr: ‘to Mr. J.N. Pandey,
Sr., Standing Counsel- -appedrs for the respondents’
gnd prays for three weePs time to flle reply/®/s,

Prayer allowed Put uwp on. 1.5 1997 for filmg W/s

. ‘ @s a last chance, ' ' (%z Y/w
RS | A S ( S.P.sSinha )
) MPS. Dy.;R.eg‘istrar I/c

y 6/1.1' 5.15%97 : 'I‘he appln.cant 1S present in perso‘Lx None

{
* for the responaents. No W/s has yet been | 1led

- though sufficient time was given thereforE. In the .

Hon'ble

circumstances, let it be listed before thi

Bench for direction on 20, 5.1997,

(S, P.Elﬂha ).
Dy.Rebistrar I/c

Appllcant appearlng in person. ’
"~ Shri J.n. Pamey, learned Sr.votand ihg ounsel for
the respondernts states that sShri J. K.Jalpurlyar, Addd .
Standing. Counsel stall be filing W/s in tm case.Three
‘'Weeks further time is alowed for the same. Rejoinder may.
pe filed within two weeks thereafter, |

: |
List on 08,07.1997 for direction.\}\'
_ h \V4

(v.NeMehrctra)
vice-thairman




OA - 483/96

W/S has not been filed on behalf of the
respondents so far.

*

Three weeks further time

is allowed for the;séﬁe. Rejoinder, if any, may be

filed within two weeks thersafter. List it on 22.8.97
. for direction. T
i

B “
ﬁ“t;f" _"'/tas/ .

IRl FE
e

S (VN Mehrotra)
o Vice-chairman
1}[ |
9/%2;Q8.97

".A: -

W/s not filed so far. Four weeks further. tlmex
is allowed for the- same. ReJoinder may be filed ‘Within

. . two weeks thereafter. -
\ List for-direction on 22.10,1997. 6Q;//
| ) NN _
| L el
R : L \ o e (V.N.Mehrotra) 3,
, SKUg ' - ot R - Vice-Chairman
\ j |
1110/22.10.97

W/s not filed so far. Four weeks furthef time
1s allowed ftor the dame. R€joinder, it any,

'~may be
filed within two weeks thereafter
,,.
List on 31,12,1997 for directioﬁ\ : k\»
;‘ " \ . vv'! . X o . w .’. * &‘{
L } iy N ) N.M
o TSKJ _ ehrotrs) .,
- l‘ - .
i ' :
\ |

"
» a’

I -
Vice-Chairman e

a , \ . - : o DR o ' '.l
o \ 11/31,12,97 '

W/s not £iléa so far. Four weeks further

time is allowed for the same. Rejoinder,if any, may be
. = filea within twb'weeks ‘thereafter.

List on z? 02,1998 for directio,

- w\\&
S17 |

(V.N. Mehrotra)
vice-Chaiman
}2/27.02;98 W/s not filed so far, Four weeks further time is
&Ju&z ' allowed for the same., Rejoinder, if any,may be filea W1th;rJ
yéboW? two weeks thereafter, - )
i) ,.,»gb%j List on 19.05,1998 for direction, || .
sdnded e \\Mk »
i k;jpat/\a't“"’kf' \A
'-‘ [l (LoR.K.PI‘aSE‘d) 4——__—\
o

‘ Membe r(A)

(V.N.Mehrotra)
vice-Chairman




/ 19.5.98.

- i

ready list.

r>n;’JEE}S;%

(L.R.K. Prasad) .
'~ Member (A)

hear ing on 17.5.1999,

Membex (A

(Lakshman Jha)
Member(J)

l .

{

| 16/19,07,99
| 19,08,1999.
(Lie Re Ko Prasad )
SKI o Member (A)

| | OA - 483/96

As the pleadings in thlS case are complete.
let it be listed before the appropriate Bench for

o T
( L.R.K Prasadh

List it for hearing 19.7.99

A LYo

&?The‘applicant is present in person.

Shri P.K. Ja;pufiyar, the counsel for respondents

Pleadlngs in the case are complete. Enter it in the

b

(VN Mehrotra)

Vlce-cha;rman_

: A

&

K

( s.Narayan )
Vice-Chairman

LA

(L.R.X. Prasad)
Member(A)

For want of time, hearing is adjourned tec

4ﬁ;f>>"
(% .Narayan)
ViceaChaiman
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17/19,8,1999 For want of time, list it for hearing
on 29,9,1999,

, ( Lakshman Jha ) ( L.RIKPrasad ) |
Mi&, Member (J) Member (A) |

i XRyx

\ 18/29.9.1999 List it for hearing on 4,11.1999,

v : ) gt
/CS}VN ;0’”/@*%-/
( Lakshman Jha ) ( L.R,X Prasad ) | ~
MBS, -+ Member (J) ‘ Member (A) ;
19(4.11 .99 List it for hearing on 28.12.99. b
! ( Iakshmah Tha ) .
([T ; ~Akshman Jha - (- L.R,K. Prasad )
, l
] %@/zeaaz.% None for the applicant. |
| . Jr. to Sh. D.K.Jha, ASC, for the respondents.
: As DB is not available, list it for hearing on
. 10.2,2000 . S
. /“ !
AL ,
AKT o (L.JHA) |
. MEMBER(J)
: | 21/10,02,2000 For want of time, the hearing is adjourned
. | to 30,03,2000. i
&fr
SKJ «Hm iana)/M(A) (8.Nardyan)/v.C,




/c

£8s/

BS/ |

OA - 483/96

22./ 30.3.2000.,

For wgnt of time, haaring is adJOurned to 27.4.,200

(LoR.K. PRASAD) (S. NARAYAN)

MEMBER (A) | VICE-CHAIRMAN

23/27 04.2000 None appears on behalf of the applicant.
Shri D.K.Jha, ASC for the esponients,

Let it be llsted on 30, 95,2000 for‘hearlnb

in case nobody appears on behalf of the applicant on t
next date, it will be dismissed for default,

(S 2 o C§f”*’
y B .
SK . (LeReK.Prasad)/f(a) (S.Narayiﬁi;;.Ca
240/ 3005020000 . B L
On the réquest made by the counsel for the = °
applicant, list it on 28.7.2000 for hearing. i
. }] A ‘\
(LRK. PRASAG) . o (5. NARAYAN)

MEMBER (A) VICE-CHAIRMAN

L 4

|
¢
A

he'

N
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25/28 .7.2000 The applicant in person

ah None for the respondents
f‘\h\i 'Q’U’
Z 1“\'{\ gf@ﬁ;}u Shri Umesh Prasad Singh on
:.' \\' e"" )
If V‘*Sw’ behalf of the applicant £iles thalatnama
/3"“0'1\'/\\ ] ist it for hearing on 31 8.2000 i
/’“\1;357\\ L OENV/J
SKS ( L. HminglianaL/M(A) ( L. Jha )/M(J)
|
26
'31.8,2000 ‘Shri U.P.Singh..counsel for the apslicant.
cMm ‘ o  .1
o A Nonu for the resoondenfs. List it “
for hearing on 19.10.2000, A
s : LeJdha)
. (L.Hmigliana) . . , (L
- M{A) ' S .M(J)

27/1941 0, 200 None for the parties,

List it for hearing on 21,11, 2000,

( L.Fmicgliana ) . ( Lakshman Jha )

MES, Memb er (a) Member (J)

For want of DB, the hearing is adjourned

to 20,12,2000, < %

1 | : | = "/_—7
(LeR.K.Frasad)/M(a)

28/21,11,2000
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29,/ 20.12.2000,

None for the applicant. List it on
27,.,2.20017 for hearing.

03

/cBs/ (L.R.K. PRASAD) /M(A) ‘ (5. NARQY AN)/V.C.

30/27 .2 .200 For want of time the hearing is

urned to 2 .5.2001.

‘ ad dﬁ%ﬂ
SKS

( L. Hmingliana )/M(A) ( L. Jha )/M(3)

31402,05,2001 For want of time, the hearing is
‘ ' ~ adjourned to 18:07.2 001.fmx

skj p/x’*fﬁzb __— /éVfZ;{‘

(L.R.K-Pfasa /M(a) (S.Narayan)N.C,

32./ 18.7.2001, For want of D.B., hearing is adjourned |
to 18.9.2001. | |

/ces/ . o : ~\/ (L.HMINGLI ANA) /M(A)

23./ {8.9.2001. For want of D.B., hearing is adjourned§

\__'/<g"Q.
h .
/ces/ L v (L.R.K. PRASAD)/M(A)
34./ 9.11.2001. None for the parties. List it on 10.12.2001

for hearing. If nobody turns up on behalf of the applicant
even on rfext date, this OA will be dismissed for default .

to 9.11.2001.

~ R
i ]

i
;
/

/cBs/ (L. JHA)/M(2) ' (L.R.K. PRASAD)/M(A)

P
]
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35./ 10.12.2001. The item is called out. Noone

appears on behalf of the applicant sven todtaay. Shri
D.K. Jha, counsel for the official respondehts is
present. None was present on other occasion on
9.11.2001. On that date, it was cobserved that if
+No one appears on behalf of the applicant on the next
date, this CA may be considéred to be dismissed for
default. Since none appears on behalf of the applicant
~ today also, this 0OA stands dismissed for default.

o2 |
. | [
/ces/ (L.R.K. PRASAD)/M(A) - (B.N. SPNGH NEELAM)/V.C.
36/8.7.2{C02 In view of the order dated 8.7. 2002 passed
- in M. A.20/20C2, the O A, is restored to its origlnal
filed, Iet it be listed on 23. 8.200¢2, /
MR-, (SarweShwar Jha )/M(AT_——‘( B,N.Singh Neelam )/VC

=

37/23 ."08.20_()2 & None for the.parties..
' Be listed on 01,10.2002 [for heaxing,

N ! ‘U'(@ T ) '
‘skj 5. (L.R.K.Prasad) /M(a) . (B.N.Singh Neelam) NC

s

. 38/01,10.2002 s At the request of. L/c for the ‘applicant,
3\ be listed on 31, 10 2002 for hearing.

ki (swba M@ "= 77 (8.N.Singh Neelam e

Al

39/31.10,2002 .. At the request made by the-couns&l
for applicant be 1isted for hearing
on 12.l11.2002. ° *
" sks | .(Shyamé ra )/M(J) ( L.RK. Prasad)/M(A)/'

P

,/‘
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40./ 12.11.2002, For want of time, be listad en

12.12.2002 fer hearing. ,’A

p{e-@%/ . | : ’ . IR |
’ . . (B.N, SINGH NEELAM)/V.C.

/e8S/ (LRI PRASAD)/M(A) -

41/12.12,2002 None for tthe partlos .
| Be llsted on 15. l 2003 for hearlng.

| . \ : ‘ ‘t\:‘"{,, ) .. ‘
sks ' ( s. Dogra% ( i@saR-V Pr‘!{d-//M(A

42 __ : NN
. 15.1.03 0 T N
¥ cM Be . listed on 4..'2;'..280?.. for hearing.

S ‘ (L‘.R,.KgPE{a@),i’/M/\AL./-;: .(B.N.singh Nee‘la_m) VeC- .

43/04.03,2003 : Mra .P.&ingh, osuns el for the applicant.

Lo . At the mequest ef L/c for the applicant, lis£
it on 26,02.2003 for hearing klengwith OA 294y 2001.
. Ne~sne sppears for the respendents,

. . BTRA 1, R . m————“‘—'__/ v .
‘ fkj- L .K.Pra.&é) A) ~© ' (B.N.Singh Neelam) AC

44,/ 26.2.,2003, For want of D.B,, 1ist it onp~2.4.20G03

e CSN .- for hearing.
/CRS/ - . . (B.N, Singh Neelam)/V.C.
46/2.14.2003 - F or | 1 |
et & want of DB, be listed or hearing
on 1,5, 2(@3 |

MRS, V
{ B.W,Singh Neelam )/VC
46/01.05,2003 3 e listed on28.06.2003 for|hearing,

sk (S.Jha) /M (&) | / 8 .N.Singh Neelam) AC




A

~",O£Nm:¢%ﬂﬁy.f

' '4‘7/23.06?.‘2@(3'3 H Be listed on 11.68 2@93 ‘@ hearing + .

sk§ . 3 ‘.1 (3.N.singh,seelam>/m:

('/9///3"03

| T ((Bemsigbpplacy
.| 49/26.08.2003 :- None for the appticant. =

%\Ww | .. ... Mr.D K,Jha, £SC for the respondents. , _
Q&eﬂ o | S pm mutter ‘Be "i%ted on 29,,09 zoqf’or hé,a:i@-;__%

i,,)\a\\"r)ug skJ ;- L S ;- B " (B.N.Singh M celam; g




<oy

53/31.,3.2004 "

srk/

/ces/

‘this case seeks time to prepare the matter, There

W q-i-e4

54./ 6.7.2004-. Shri S.K. Bariyar, tha 1/c fer applicant.

«

SWDKU“ A’SC'ZJ"’—U\L %9@%
DB ek avel lalde . R L,,;h,,(

on l83 2004 &V kuqu
(5D fmg)|

- o

Shri S.K. Bariar, counsel for the applicant

It 'is stated by the ld. counsel fgr ‘the
3pplicant that initially three applicants have filed -
this OA, But with the passage of time, applicant no, 1: :
Dr. Akhilesh Prasad Sinha has sinee tetired and applicant -
no, 3- Shri S.X. Singh has since got promotion tolthe
post of Director, Geological Survey of India in tHe year
2002, Therefore, relief is confined to only applidant no.

2 Shri Kamal Kant Prasad Singh, Shri S.C. Jha, the learred
Addl, Standing Counsel, who has recently been eng

the case is adjourned. However, the same w111 rem
the monthly cause list and the matter will be ta
on the request of the “learned counsel for the par

( 'Mo

shri $.C. Jha, ths 1/c for respendents.

r

Heard. Arsuments concluded. Order reserved.

)

(M. JHA) M(A)

o

(s. DOGRA) M(1




